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complex at Chandaka and another 
at Jagatpur Jiave been approved 
by the Government and eons-
truction of these units would 
commence within months. All 
these would require development of 
rail trapsport in infrastructure subs-
tant ially. 

Calcutta being the principal com-
mercial centre in the astern India, 
people should be able to go from 
Bhuvaneshwar in early morning and 
after firuf)hing their work at Calcutta 
they should come back late in the 
~vening. This could be only possible 
1f a ~uper-fast express train is intro-
duced between Bhuvaneshwar and 
Howrah. his new train will leave 
Bbuvaneshwar at 5 00 a.m. and reach 
Howrah at 11.00 a. m. Again it 
should leave Howrah at 5.00 p. m. 
and reach Bhuvanesl.war at 11.00 
p. m. 

l n view of this, I demand that the 
Government of Inu ia sh uld introduce 
a new super-fast express train bet-
ween Howrah and Bhuvanesmwar 
forthwith. 

(v) CONVERSION OF NEELACHAL EX-
PR ESS INTO A DAILY E XPRESS TRAIN. 

•SHRI RASABEHARI BEHERA 
(Kalahandi) : Sir, I would like to 
raise the following matter under Rule 
377: 

he 175/176 Neelachal Express 
runs only thrice a week. This train 
comes from Puri~ the a bode of Lord 
Jagaonath and connects Bhuvanesb-
war, the city of temple, steel city 
Jamshedpur, world famous Buddhist 
PiJgrim center Gaya, two great reli-
gious centres of the country Banaras 
and Allahabad and ab0 ve all New 
Delhi, the capital city of India. It 
has, thus contributed to an immense 
increase in the transit traffic parti-
cularly from Bihar, Uttar Pradesh, 
Delhi, Haryana and Punjab. 

"Tb~ Orlsfnal Speech WAI dolfverQd ~ Orly&. 

Almost every day, the accomrno-
d a ti on in this train remains full and 
~any passengers do not get reserva-
tion on either side. Keeping in view 
the increasing demand f: r accommo-
dation in thi s train, the Government ' 
of Orissa has made several requests 
to the 1v inistry of R a ilways for con-
ver_ting this train into a daily express 
tram. Unfortunately, the Ministry of 
Railways has not examined the 
proposa I thoroughly and kept the 
matter pending on one pretext or 
the other for Jong. 1 hi s is a question 
C'f giving comfort to the t hou sands 
of passengers and pilgr ims from all 
over India and from abroad. Con-
version of Neelachal Express into a 
daily express train on this route will, 
moreover, add to our foreign ex-
change earnings to the tune of thou-
sands of rupees every day. 

As such, I demand that the 
Government of India should convert 
this train in to a daily express train. 

(vi) PADAYATRA BY PEOPLE OF DAR-
JEELING ON l ST M AY, 1982 IN 
SUPPORT 0 THEIR DEMANDS. 

SHRI ANANDA PAT HAK 
(Darjeeling) : Sir, with a view to 
ventilate their genui ne grievances 
3:nd express thei r urge and aspira-
tions for pa rticipati ng in the task 
of nationa l reco nstru ction and 
strengthening the cause of national 
integration, the people of D arjeeling 
are undertaking Padayatra from 
different nooks and corners of the 
district, walkin g throug h steep up 
and down of the hill. T he Pada-
yatra from different points would 
converge in a mass rally at the heart 
of the town of the district head-
quarters at Derjeeling Sadar on the 
1st May, 1982. Thousands of 
workers, peasants, while collared 
employees, youths, students, teac-. 
hers, intellectuals, women and the 
people of all walks of life are 
voluntarily and enthusiastically 
participting in the Pad ayatra. 
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[Shri Ananda Palh' ] 
T he main demand of the Pada-

yatries ar foll w :-

(l ) The Centra1 Government 
should render more financial assis-
tanc for the ver:ilJ d velopment 
of hill are of th di trict of 
D arj ling and undertake pccial 
programme for the de elopment of 
fore try tourism, road c mmunic -
tions and mak special inv tment 
for ttin g up of indu tri and 
introduce sp cial empl yment pro-
gramme in the bill a r as of the 
d istrict of Da.rje Ii ng . • 

(2) The Central Government 
hould p n 75 % of rev nue collect-

ed in form of duties. cess nd other 
taxes from t a indu try and other 
source and ta kc over clos d and 
ic te gardt:ns under th 1 ea Act 

and rend r all assistance to West 
B ngal Government f r rev mpiog 
and rejuvenating the tea plantation 
in Darjeeling. 

(3) The Central Government 
h. ''Id re tore and run II the mall 

trai 'ls on narrow gauge in the hiU 
areas and intr duce .. 1 fa.!: t trJm 
from ·ew Jalpaiguri to ealdah in 
addition t Darj ling 1'ail. A 
direct train hould b mtr0duced 
fr m Ne~ Ja lpaiguri to cw U lhi. 

(4 epali langu age hould be 
accord 1 C n ti tutional recogmtlon 
and included in the ighth ScheJ ule 
o the Constit tion and the Cent a l 
Government bould ensure the u e 
of epali Language for the officia l 
purpose of the Central Government 
as ha been done by the Govern-
ment of West engal. 

(5) Regi nal a tonomy shou Id be 
grante for the people of Darjeeling 
within the State f We t Bengal . 

(7) The Central G overnment 
sh l take ppropriato measures to 
fulfil the demands of the people of 
plain reas in W st Bengal. 

I urge upon the Government to 
con ider and fu lfil these legitimat 
demands of the people of Darjeelin& 
and reque t the cone rned Ministers 
to make a st tement in the Hous 
in thi reg~rd as early as po sible. 

(vii) Nl!ED FOR PROPBR WORKING 
OF MADRAS ALU INIUM OMPANY 
AT MBITUR, I A UL ADU. 

SHRI K. ARJUN (Dharma-
puri) : I n Ma<lra luminium 
C mpany at Meuur. Tamiln du, 
th re are ab ut 2,000 worker . D ue 
to frustratiou among th sh re-
holder the G v rnm nt of lndia 
took ver this company and app int-
ed the Dir tor. 

Today in tead of paying attention 
to production, the w rker~ are on 
trik fighting outside the factory . 
he~ II wing p iats sh uld be looked 

into immediately and the Company 
b uld be made t fun tion profi-

tably :-

1. P sently~ th · · 1e J2 na-
gcr who cnj )y co ti v per-
q uisi l s. Such admini "trative 
\lVCl head sbuuld b r due d. 

2. · h transp rtation charg 
for b lh 1 he raw m teriaJ 
and iim h d products ar high. 
It . hould be mad ure that 
th re are no ve:;t d inter ts 
at work. 

3. Immediate tep. hould be 
t ken t see th t there are no 
thefts of aluminium bars 
along with ther wa te 
mat ria l. 

4. Management ~hou Id take in-
tere t in t be w tr r of th 
~P oy by int n lfyioa in -

p Ctio11 round , 


